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CASE LAWS

| ARBITRATION

Supreme Court: Parties can challenge arbitral award only after section 33 proceedings
conclude

National Highway Authority of India vs. T. Younis & Anr., Dated: 02.06.2026 (MANU/SC/0607/2026;
2026 INSC 616)

The Supreme Court has reiterated that the limitation period for filing an application under Section 34
of the Arbitration and Conciliation Act to set aside an arbitral award begins from the date on which
a Section 33 application is disposed of. The Court clarified that this rule applies irrespective of
whether the application seeking correction, interpretation, or additional directions in the award is
allowed or rejected. Since the arbitral award remains subject to the tribunal's limited jurisdiction
during Section 33 proceedings, parties cannot be expected to initiate a Section 34 challenge before
those proceedings conclude.

| civiL

Kerala High Court: Enforcement Directorate (ED) can initiate civil action under PMLA
without FIR for scheduled offence

M/s Cochin Minerals and Rutile Limited & Ors. vs. Directorate of Enforcement, Dated: 05.06.2026
(MANU/KE/1204/2026; 2026:KER:38687)

The Kerala High Court has held that the Enforcement Directorate (ED) can initiate civil
proceedings under the Prevention of Money Laundering Act (PMLA) even if no FIR has been
registered or complaint filed for a scheduled offence. Dismissing a challenge by Cochin Minerals
and Rutile Limited (CMRL) and its officials, the Court clarified that registration of a scheduled offence
is necessary only for criminal prosecution under Section 3 of the PMLA and not for civil actions such
as attachment of properties or exercise of inquiry powers.
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J&K and Ladakh High Court: No individual can claim compensation for acquisition of
Kahcharai land

Mohd. Sultan Dar & Ors. vs. UT of Jammu & Kashmir & Ors., Dated: 04.06.2026
(MANU/JK/0437/2026)

The High Court of Jammu & Kashmir and Ladakh has held that Kahcharai land is State-owned land
meant for common and community use and does not confer any proprietary rights on
individuals. Dismissing a petition seeking compensation for land allegedly used for construction of
a road under the MGNREGA scheme, the Court noted that a demarcation report established that the
road was built only on Kahcharai and other State land, and not on the petitioners' private property. It
further clarified that compensation for acquisition of Kahcharai land, if payable, must be paid to the
concerned Panchayat for the benefit of the local community and not to private individuals.

| consTiTUTION

Supreme Court: Married daughter cannot be excluded from compassionate
appointment on ground of marriage

Kulsum Nisha vs. State of Uttar Pradesh & Ors., Dated: 02.06.2026 (MANU/SC/0608/2026; 2026
INSC 617)

The Supreme Court has held that a married daughter cannot be excluded from consideration for
compassionate appointment solely on the ground of her marital status. Setting aside contrary
rulings of the Allahabad High Court, the Court observed that factors such as dependency, financial
need, residence, and eligibility are relevant, whereas marriage has no connection with the object of
providing financial relief to a deceased employee's family. It further ruled that denying compassionate
appointment to an otherwise eligible daughter merely because she is married violates the
constitutional guarantees of equality and non-discrimination under Articles 14 and 15(1).

| crIMINAL

Supreme Court refuses accused permission to travel to USA for treatment, says medical
care available in India

Seesa Santosh vs. The State of Telangana & Anr., Dated: 04.06.2026 (MANU/SC/0616/2026; 2026
INSC 628)

The Supreme Court has refused to allow an accused facing trial for abetment of suicide to travel
to the United States for medical treatment, holding that adequate medical facilities are
available in India. Setting aside a Telangana High Court order, the Court observed that the
accused's ailment could be treated domestically and that India's healthcare facilities are comparable
to those available abroad. The Court also found that the accused's past cooperation with the
investigation and his undertaking to return to India were not sufficient grounds to justify
foreign travel while criminal proceedings were pending.
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Himachal Pradesh High Court: Approaching DGP instead of officer-in-charge of police
station does not satisfy section 154 CrPC

Sanjeev Kumar Sharma vs. State of Himachal Pradesh & Ors., Dated: 03.06.2026
(MANU/HP/1355/2026; 2026:HHC:21234)

The Himachal Pradesh High Court has held that a complainant must first provide information to
the officer-in-charge of the concerned police station before approaching a Magistrate under
Section 156(3) CrPC. The Court clarified that merely approaching the Director General of Police
(DGP) does not satisfy the requirement under Section 154(1) CrPC. Accordingly, it quashed an FIR
and a Magistrate's order after finding that the mandatory procedure had not been followed.

Supreme Court: Sovereignty of nation prevails over personal liberty in drug trafficking
cases; bail under NDPS Act must meet strict conditions

State of Punjab vs. Balraj Singh @ Billa, Dated: 02.06.2026 (MANU/SC/0609/2026; 2026 INSC 618)

The Supreme Court has set aside the grant of regular bail to an accused in a heroin trafficking
case, holding that sovereignty of the nation must prevail over personal liberty, especially in
offences involving drug supply that impact public health and the national economy. A bench
observed that drug trafficking amounts to a serious threat against the nation, and in such cases,
individual liberty cannot override national interest. The Court also held that the High Court failed to
properly apply the mandatory twin conditions under Section 37 of the NDPS Act, which govern the
grant of bail in cases involving commercial quantities of narcotic substances.

Madras High Court: Dying declaration can be relied upon even with 100% burn injuries if
victim was conscious and mentally fit

M. Vigneshwaran vs. The State, represented by the Inspector of Police, Sivakasi Town Police
Station, Virudhunagar District, Dated: 01.06.2026 (MANU/TN/1554/2026; 2026:MHC:1796)

The Madras High Court has observed that a dying declaration remains reliable even where the
deceased suffered 100% burn injuries, provided the victim was conscious and in a fit state of
mind when making the statement. The Court clarified that the extent of burns is not the decisive
factor. What matters is whether there is credible evidence showing that the deceased was mentally
capable of understanding and communicating the facts. A dying declaration may be rejected only if
the declarant was unconscious or otherwise incapable of making the statement.

Case Laws
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| FAMILY

Supreme Court: Court must focus on a minor’s benefit while deciding guardian’s
property transactions under section 8 of Hindu Minority and Guardianship Act

Shephali Chakraborty vs. The State of West Bengal, Dated: 03.06.2026 (MANU/SC/0611/2026;
2026 INSC 621)

The Supreme Court has clarified that courts considering applications under Section 8 of the Hindu
Minority and Guardianship Act, 1956 (HMGA) must determine whether a proposed transaction
provides a clear and tangible benefit to the minor. Such requests should not be dismissed on
technical or speculative grounds. Allowing a mother to execute a development agreement relating
to her minor son's inherited property, the Court stressed that a child's welfare requires careful
scrutiny of both present and future interests.

| INsoLvENCY

Delhi High Court: Plaintiff can get full court fee refund after withdrawing suit following
insolvency settlement

Sainik Industries Pvt. Ltd. vs. Indian Sugar Manufacturing Company Limited, Dated: 01.06.2026
(MANU/DE/4328/2026; 2026:DHC:5036)

The Delhi High Court has held that a plaintiff who withdraws a civil suit after accepting payment
under an insolvency resolution plan is entitled to a full refund of court fees. The Court observed
that acceptance of dues under a Corporate Insolvency Resolution Process (CIRP) amounts to a
settlement, as it brings the dispute to an end. Relying on Supreme Court precedents, the Court
clarified that court fee refunds should not be restricted to traditional settlements and may also be
granted where a dispute is resolved through an insolvency resolution plan.

I MINES AND MINERALS

Supreme Court: Mineral companies must pay revised royalty rates despite earlier
contracts

The Director of Mines and Geology vs. M/s BMM Ispat Ltd. & Anr., Dated: 04.06.2026
(MANU/SC/0614/2026; 2026 INSC 627)

The Supreme Court has held that royalty on minerals must be paid at the rate in force on the date
the minerals are actually removed or dispatched from a mine, regardless of the rate agreed upon
in an earlier contract. The Court clarified that a contractual arrangement cannot override a
subsequent increase in royalty brought about under the Mines and Minerals (Development and
Regulation) Act, 1957. It ruled that if the royalty rate is enhanced before the minerals are dispatched,
the revised statutory rate will apply even to contracts executed before the amendment.

Case Laws
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| PROPERTY

Supreme Court: After intestate succession under Hindu Succession Act heirs hold
property as tenants in common and no co heir can act as Karta to sell others shares

Darubai & Anr. vs. Kamalabai & Ors., Dated: 01.06.2026 (MANU/SC/0605/2026; 2026 INSC 613)

The Supreme Court has held that when a person dies without leaving a will under the Hindu
Succession Act 1956 the legal heirs inherit the property with defined individual shares and they hold
it as tenants in common and not as a joint Hindu family. The Court clarified that in such cases the
concept of Karta does not apply and one co heir cannot sell or transfer the share of other heirs. A
bench delivered the ruling in a partition dispute where the deceased left behind his second
wife and four daughters as Class | heirs. The Court noted that each heir was entitled to an equal
share and any unilateral sale affecting the rights of other heirs is not valid in law.

| sERVICE

Delhi High Court: Private school employees have the same right to childcare leave as
government school staff

Sangeeta Negi vs. Bharti Public School & Ors., Dated: 04.06.2026 (MANU/DE/4389/2026;
2026:DHC:5058:DB)

The Delhi High Court has held that employees of recognised unaided private schools are entitled
to Child Care Leave (CCL) on the same terms as government school employees. The Court relied
on Rule 111 of the Delhi School Education Rules, 1973, which grants private school employees the
same leave benefits as their counterparts in government schools. Observing that CCL is available to
government school staff under the Central Civil Services (Leave) Rules, 1972, the Court ruled that the
benefit must also be extended to employees of recognised private schools in Delhi.

Supreme Court: Long-serving casual government workers entitled to pension even
without regularisation

Bhikhani Devi & Etc. vs. Union of India & Others, Dated: 01.06.2026 (MANU/SC/0606/2026; 2026
INSC 612)

The Supreme Court has ruled that long-serving casual government workers with temporary
status are entitled to pensionary benefits even if their services were never formally regularised.
The Court held that such employees, who perform work of a permanent and continuous nature for
extended periods, cannot be denied pension solely due to the absence of regularisation. It clarified
that while they may not acquire the status of regular government servants, they are entitled to the
same pension and service benefits available to temporary government employees under the Central
Civil Services Rules.

Case Laws
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I TRUST AND SOCIETIES

Kerala High Court: Depositors can use consumer protection law to recover money from
co-operative societies

Puthur Service Co-operative Bank Ltd. vs. Sethumadhavan & Anr, Dated: 02.06.2026
(MANU/KE/1205/2026; 2026:KER:38148)

The Kerala High Court has clarified that depositors and other creditors of co-operative societies
can recover their money by invoking the Consumer Protection Act, 2019. The Court held that
the remedies available under the Co-operative Societies Act do not bar creditors from approaching
consumer forums, observing that the Consumer Protection Act provides an additional remedy and
operates alongside other laws. The Court therefore ruled that the existence of a separate
mechanism for recovery under the Co-operative Societies Act does not take away the right of
depositors to seek recovery of their deposits under consumer protection law.

Case Laws
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The Kerala High Court Advocates' Association has issued a notice cautioning
lawyers against creating, recording, or sharing reels and videos within the High
Court premises, stressing the need to maintain the dignity and decorum of the
institution.

The Supreme Court has declined to interfere with the Madras High Court's
decision dismissing a plea by the Hindu Dharma Parishad to light a lamp atop the
Thiruparankundram Hills.

The Supreme Court has dismissed a petition filed by YouTuber Jyoti Malhotra, who
is accused of espionage and allegedly sharing sensitive information with operatives
linked to Pakistani intelligence agencies. The case pertains to allegations of passing
confidential information affecting national security.

The Delhi High Court has vacated its 2024 interim order that had restrained a trial
court from passing final orders on the framing of charges in the UAPA case related
to the alleged larger conspiracy behind the 2020 North East Delhi riots

A special CBI court in Mumbai has remanded Amitabh Jhunjhunwala, former MD
of the Reliance Group, to two days of CBI custody in connection with an alleged
Rs.2,000-crore bank loan fraud case involving the suspected diversion and misuse
of funds sanctioned by a consortium of banks to Reliance ADAG linked entities.

The Madras High Court has observed that the Central Government’s consent for
remission is required only when the sentence under a Central Act is still pending.
Once the sentence has been fully served, State Governments do not need Centre’s
approval to grant remission to the convict.

The Madurai Bench of the Madras High Court has observed that false cases filed
under the POCSO Act not only cause serious harm to the accused but also drain
valuable judicial time and investigative resources. The court further observed that
the objective of the POCSO Act extends beyond registering FIRs, filing charge
sheets, or securing convictions.

The Supreme Court has released draft regulations to govern Al use in Indian courts
and invited public feedback by June 20, 2026. Prepared by the Al Committee, the
framework promotes responsible Al adoption based on human primacy,
transparency, accountability, data protection and judicial independence.

Z manupatra



| DIRECT TAXATION

05.06.2026 The Income-tax (Amendment) Ordinance, 2026 was promulgated by the
President of India on 5 June 2026. It grants income-tax exemptions on interest
income and capital gains arising from Government securities for specified Foreign
Institutional Investors and the Bank for International Settlements. The Ordinance is
deemed to have come into force from 1 April 2026.

I MEDIA AND ENTERTAINMENT

01.06.2026 The Karnataka High Court has observed that telecom service providers can be
held fully liable for financial losses arising from SIM swap frauds if duplicate SIM
cards are issued negligently, facilitating unauthorised transactions and causing
monetary loss to customers

| PROPERTY

03.06.2026 The Madhya Pradesh High Court quashed Indore Municipal Corporation’s
revocation of building permission and demolition order, holding that validly
granted permissions cannot be withdrawn after substantial construction without
proof of fraud, as it violates the right to property under Article 300A.

02.06.2026 The Karnataka High Court has observed that merely reproducing the language
of the statute is insufficient to justify a provisional attachment order under the
PMLA. The Court emphasized that authorities must demonstrate a clear
application of mind to the facts of the case.

News in Brief
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(@\ NOTIFICATION UPDATES

I RESERVE BANK OF INDIA

Press Release No.: 2026-2027/379, Dated: 03.06.2026,
MANU/RPRL/0319/2026

India and Cambodia have launched payment systems connectivity for QR code based cross-border
merchant payments, enabling users in both countries to make seamless retail payments by
scanning QR codes through their respective payment platforms.

Notification No.: FIDD.CO.LBS.BC.N0.02/02.08.001/2026-2027, Dated: 03.06.2026,
MANU/RMIC/0202/2026

The Reserve Bank of India has assigned Canara Bank as the Lead Bank for the newly formed Bajali
districtin Assam. There are no changes to the Lead Banks of other districts in the state.

Press Release No.:2026-2027/363, Date : 01.06.2026,
MANU/RPRL/0318/2026

The Reserve Bank of India has launched the 2025-26 round of the Survey on Foreign Liabilities
and Assets (FLA) of Mutual Funds to collect data on the overseas assets and liabilities of mutual
funds operating in India. The survey aims to strengthen the compilation of India’s external sector
statistics, including the International Investment Position (IIP), and to provide policymakers with a
clearer picture of cross-border financial exposures. Mutual funds covered under the survey are
required to furnish information on their foreign investments, liabilities, and related transactions for the
reference period in the prescribed format.

I SECURITIES AND EXCHANGE BOARD OF INDIA

Master Circular No.: HO/19/34/11(6)2025-AFD-POD1/1/12928/2026, Dated: 03.06.2026,
MANU/SMIS/0048/2026

The Securities and Exchange Board of India (SEBI) has issued a Master Circular to consolidate all
applicable circulars for Alternative Investment Funds (AIFs) under SEBI regulations up to May
31, 2026. This new circular supersedes the previous one from May 2024 and ensures compliance
with all relevant provisions, while maintaining the validity of actions taken under the rescinded
circulars.
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I INSOLVENCY AND BANKRUPTCY BOARD OF INDIA

Press Release No. : IBBI/PR/2026/12, Dated: 04.06.2026,
MANU/NMIC/0158/2026

The Insolvency and Bankruptcy Board of India (IBBI) has notified a series of amendment regulations
to align the insolvency framework with the provisions introduced under the Insolvency and
Bankruptcy Code (Amendment) Act, 2026. The amendments aim to strengthen the insolvency
resolution process through greater procedural clarity, enhanced valuation and disclosure norms,
streamlined liquidation and personal guarantor proceedings, and improved efficiency in the
implementation of resolution plans.

Notification No.: IBBI/2026-27/GN/REG144, Dated: 03.06.2026,
MANU/NMIC/0155/2026

The Insolvency and Bankruptcy Board of India has notified the Insolvency and Bankruptcy Board of
India (Grievance and Complaint Handling Procedure) (Amendment) Regulations, 2026 to
strengthen the framework for receiving, processing, and resolving grievances and complaints relating
to insolvency professionals, insolvency professional agencies, information utilities, and other
regulated entities. The amendments aim to enhance transparency, accountability, and efficiency in
complaint handling by streamlining procedures, clarifying reporting and compliance requirements,
and facilitating timely redressal of stakeholder concerns under the insolvency regulatory framework.

Circular No.: IBBI/IU/100/2026, Dated: 03.06.2026,
MANU/NMIC/0138/2026

The Insolvency and Bankruptcy Board of India has notified revised Formats under the Insolvency
and Bankruptcy Board of India (Information Utilities) Regulations, 2017 to standardize the
submission, authentication, storage, and retrieval of financial information by creditors and debtors.
The updated formats aim to enhance the accuracy, consistency, and accessibility of information
maintained by Information Utilities, thereby facilitating quicker verification of claims, reducing
disputes, and improving the efficiency of insolvency resolution and bankruptcy proceedings under
the Insolvency and Bankruptcy Code, 2016.

Notification No.: IBBI/2026-27/GN/REG146, Dated: 02.06.2026,
MANU/NMIC/0139/2026

The Insolvency and Bankruptcy Board of India has notified the Insolvency and Bankruptcy Board of
India (Information Utilities) (Amendment) Regulations, 2026 to strengthen the framework
governing Information Utilities by enhancing the processes for submission, authentication, storage,
and dissemination of financial information. The amendments seek to improve data accuracy,
transparency, and operational efficiency, facilitate faster verification of debt and default records, and
support smoother insolvency resolution proceedings under the Insolvency and Bankruptcy Code,
2016, thereby promoting greater reliability of information available to stakeholders.

Notification Updates
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Notification No.: IBBI/2026-27/GN/REG149, Dated: 02.06.2026,
MANU/NMIC/0140/2026

The Insolvency and Bankruptcy Board of India has notified the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Personal Guarantors to Corporate Debtors)
(Amendment) Regulations, 2026 to streamline insolvency proceedings involving personal
guarantors of corporate debtors. The amendments strengthen procedural requirements relating to
the submission and verification of claims, reporting obligations, and the conduct of resolution
professionals, with the objective of improving transparency, reducing delays, and ensuring a more
efficient and time-bound resolution process under the Insolvency and Bankruptcy Code, 2016.

I MINISTRY OF FINANCE

Press Information Bureau, Dated: 05.06.2026,
MANU/PIBU/0749/2026

The government has announced measures to deepen the Government Securities market and
facilitate greater Foreign Portfolio Investment (FPI) in the equity segment. These include
liberalizing investment rules for Persons Resident Outside India, expanding FPI participation in
government securities, and exempting interest and capital gains on G-Secs from tax. These reforms
aim to simplify market access and attract stable, long-term foreign capital.

I MINISTRY OF LAW AND JUSTICE

Press Information Bureau, Dated: 01.06.2026,
MANU/PIBU/0734/2026

The President of India has approved the appointment of five new judges to the Supreme Court,
including four Chief Justices from various High Courts and a senior advocate.

I MINISTRY OF COMMUNICATIONS

Press Information Bureau, Dated: 04.06.2026,

MANU/PIBU/0746/2026

The Telecom Regulatory Authority of India (TRAI) has extended the deadline for stakeholders to
submit comments on the Draft Telecom Consumer Complaint Redressal (Fourth Amendment)

Regulations, 2026. The new deadline for comments is 12th June 2026, with counter-comments due
by 19th June 2026.

Notification Updates
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I MINISTRY OF HOME AFFAIRS

Notification No.: GSR424(E), Dated: 01.06.2026,
MANU/HOME/0068/2026

The Ministry of Home Affairs notified the Immigration and Foreigners (Amendment) Rules, 2026
on 1 June 2026, introducing significant changes to the registration and compliance requirements for
foreign nationals in India. The amendments require foreigners intending to stay beyond 180 days to
complete registration before the expiry of the 180 day period, replacing the earlier provision that
allowed registration within 14 days after the completion of 180 days. Delayed registration will now be
permitted only in emergent circumstances.

I MINISTRY OF CONSUMER AFFAIRS, FOOD & PUBLIC DISTRIBUTION

Press Information Bureau, Dated: 03.06.2026,
MANU/PIBU/0738/2026

The Central Consumer Protection Authority (CCPA) fined PhysicsWallah and McAfee for using
dark patterns that misled consumers on digital platforms, affecting their ability to make informed
choices. Both companies were directed to discontinue these practices and ensure consumer consent
is explicit and free from manipulation. The action was taken under various consumer protection
regulations to promote a fair and transparent digital marketplace.

| upsc

Press Information Bureau, Dated: 04.06.2026,
MANU/PIBU/0748/2026

The Union Public Service Commission (UPSC) successfully implemented a face authentication
protocol during the Civil Services (Preliminary) Examination, 2026, to enhance examination
integrity and prevent impersonation. This system enabled real-time candidate verification using
mobile phones, ensuring seamless identification without requiring expensive hardware. The initiative
reflects UPSC's commitment to transparency and technological innovation in public examinations.

I LAW AND LEGISLATIVE

Notification No. Leg. 24/2026, Date: 03.06.2026,
MANU/SNHR/0102/2026

The Haryana Clerical (Recruitment and Conditions of Service) Act, 2026, which received the
Governor's assent on 07.05.2026, has been enacted to establish a comprehensive framework
governing the recruitment, appointment, service conditions, and related matters concerning Clerks in
the State of Haryana. The Act also addresses ancillary and incidental issues to ensure uniformity and
efficiency in the administration of clerical services across the State.

Notification Updates
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| VIDHAN sABHA

Notification No. 10-HLA of 2026/85/9123, Date: 02.06.2026,
MANU/SNHR/0103/2026

The Haryana Courts (Amendment) Bill, 2026 seeks to amend Section 30(2)(a) of the Haryana
Courts Act, 1918. The amendment substitutes the existing provision to clarify that proceedings
under the Indian Succession Act, 1925 which cannot be disposed of by a District Judge shall be
dealt with in accordance with the revised jurisdictional framework under the Act. The amendment
aims to streamline and clarify the handling of succession-related proceedings by the courts.

| Law

Notification No. L.G.-01-13/2026/42421/Leg., Date: 01.06.2026,
MANU/SNBH/0081/2026

The Government of Bihar proposes to repeal the Bihar Shops and Establishments (Regulation of
Employment and Conditions of Service) Act, 2025 because several of its provisions overlap with
the Occupational Safety, Health and Working Conditions Code, 2020, which came into force on
21.11.2025. The repeal is considered necessary to eliminate duplication in labour regulations,
simplify the legal framework, and promote industrial investment and economic growth in Bihar.

Notification Updates
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INTERNATIONAL UPDATES
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| AuSTRALIA

Capital Markets

Australian Securities and Investments Commission seeks heavy sanctions against former Star
Entertainment executives

The Australian Securities and Investments Commission has urged the Federal Court of Australia to
impose significant monetary penalties and lengthy disqualification orders on former Star Entertainment
Group Limited Chief Executive Officer Matt Bekier and former General Counsel Paula Martin for alleged
breaches of Section 180(1) of the Corporations Act 2001. The regulator is seeking penalties of AUD 1.3
million and AUD 1.1 million, along with director disqualification periods of 8 years and 7 years
respectively. The proceedings focus on allegations that both officers failed to properly address and
escalate serious legal, compliance and governance risks to the company's board.

Environment and Climate Change

Victorian Tribunal confirms broad powers of environmental regulator in issuing clean-up notices

The Victorian Civil and Administrative Tribunal has reaffirmed the extensive authority of the
Environment Protection Authority Victoria to issue remediation and clean-up notices under Section 274
of the Environment Protection Act 2017 (Victoria). In Moorabool Shire Council v Environment
Protection Authority [2025] VCAT 631 and ESI Projects Pty Ltd v Environment Protection Authority
[2025] VCAT 837, the Tribunal confirmed that notices may be served on a current landowner or occupier
even if that party had no role in causing the contamination. The decisions highlight that the legislation
prioritises the protection of human health, environmental safety, and timely remediation over fault-based
liability.

Artificial Intelligence

Federal Circuit and Family Court introduces formal guidance on artificial intelligence use

The Federal Circuit and Family Court of Australia has issued a new Practice Direction on the Use of
Artificial Intelligence, establishing clear expectations for litigants, lawyers and court users. The guidance
follows judicial concerns arising from decisions such as Helmold & Mariya (No 2) [2025] FedCFamC1A
163 and Mertz v Mertz (No 3) [2025] FedCFamC1A 222, which highlighted the risks associated with
generative artificial intelligence platforms. The Court emphasised that users must avoid entering
confidential information, privileged communications, and sensitive court materials into publicly
available artificial intelligence systems. Legal practitioners are also expected to independently verify all
legal authorities, factual content and submissions generated by such tools. The Practice Direction makes
clear that artificial intelligence may assist legal work but cannot replace professional judgment, and
individuals remain fully responsible for documents submitted to the Court.

International Updates
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| cANADA

Capital Market

Canadian regulators propose major reforms to share buyback and disclosure rules

The Canadian Securities Administrators have proposed extensive amendments affecting issuer bids,
take-over bids, and early warning reporting obligations. The proposals would expand opportunities for
companies to conduct share buybacks, introduce new exemptions for targeted repurchases, and require
greater disclosure regarding derivative-based ownership interests. Significant shareholders would face
revised reporting requirements, including new obligations linked to initial public offerings and the
formation of joint actor relationships. Regulators have stated that the reforms are intended to increase
market flexibility while improving transparency and maintaining confidence in Canada's securities
markets. Stakeholders have until 12 August 2026 to provide comments on the proposed framework.

Litigation
Ontario Court of Appeal overturns strict disclosure rule for partial settlements

In a significant development for civil litigation, the Ontario Court of Appeal has overturned the long-
standing Handley Estate Rule, which required immediate disclosure of partial settlement agreements that
altered the adversarial structure of litigation. The Court held that the rule was excessively rigid and capable
of producing disproportionate outcomes regardless of actual prejudice. The decision clarifies the
relationship between partial settlement disclosure obligations and Rule 49.14 of the Rules of Civil
Procedure, which came into force on 16 June 2025.

White Collar Crime

Ontario Court of Appeal clarifies bribery standard under foreign corruption legislation

The Ontario Court of Appeal has upheld the acquittal of an executive charged under Section 3(1)(a) of
the Corruption of Foreign Public Officials Act, providing important guidance on the scope of Canada's
foreign bribery laws. The case, R. v. Arapakota, concerned allegations that benefits were provided to a
foreign public official in exchange for favourable actions connected to a business opportunity. While the
Court confirmed that prosecutors are not required to prove a specifically identified future act by the official,
it emphasised that there must be evidence of a contemplated quid pro quo arrangement and a material
business advantage. The judgment narrows the interpretation of the offence and raises the evidentiary
threshold for future prosecutions. The matter is now awaiting a final decision from the Supreme Court of
Canada, which is expected to further shape Canada's anti-corruption enforcement landscape.

| cHINA

Trade and Customs

China strengthens legal framework against foreign extraterritorial measures

The State Council of the People's Republic of China has introduced the Regulation on Countering
Foreign Unjustified Extraterritorial Jurisdiction, which became effective immediately upon issuance on
7 April 2026. The regulation expands China's existing legal mechanisms under the Anti-Foreign
Sanctions Law of the People's Republic of China and the Rules on Counteracting Unjustified
Extraterritorial Application of Foreign Legislation and Other Measures. Authorities are now
empowered to identify and classify foreign measures that adversely affect Chinese interests and issue
prohibition orders restricting compliance with such measures. The framework also introduces a
Malicious Entity List, allowing sanctions against foreign organisations and individuals involved in
implementing measures considered harmful to China.
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| HoNG KONG

Trade and Customs

Indonesia considers centralised export system for strategic commodities

Indonesia is reportedly preparing a major reform of its export framework that would require certain
strategic commodities to be exported through PT Danantara Sumber Daya Indonesia rather than directly
by producers. The proposal is intended to address concerns surrounding under-invoicing, improve
foreign exchange inflows, strengthen oversight of trade activities, and increase the country's leverage in
international commodity markets. Initially, the regime is expected to apply to commaodities such as crude
palm oil and coal, with scope for expansion to other strategic resources.

| NEW ZEALAND

Banking

Reserve Bank confirms future restrictions on the use of banking terminology

The Reserve Bank of New Zealand has finalised its policy position regarding the use of restricted terms
such as "bank" under the Deposit Takers Act 2023. Once the legislation is fully implemented, all licensed
deposit-taking institutions will be authorised to use banking terminology, allowing eligible credit unions,
finance companies and building societies to adopt bank branding. Conversely, financial technology
companies and other financial service providers operating outside the licensing framework will generally
be prohibited from using restricted banking expressions.

| singAPORE

Capital Markets

Monetary Authority of Singapore highlights stronger market conduct expectations

The Monetary Authority of Singapore has issued an information paper outlining supervisory
expectations and best practices relating to market conduct controls within the financial advisory
industry. The guidance focuses on areas including advertising and prospecting activities, advisory and
sales processes, protections for vulnerable customers, and complaint management procedures.
Financial institutions are encouraged to evaluate their existing frameworks against the regulator's
expectations and implement enhancements proportionate to their business activities and risk exposure.
The publication signals continued regulatory emphasis on consumer protection, ethical sales practices,
and effective governance within Singapore's financial services sector.

| THAILAND

Trade and Customs

Vietnam extends sugar trade remedies against imports from Thailand

Vietnam's Ministry of Industry and Trade has extended anti-dumping and countervailing duty
measures on certain sugar imports originating from Thailand through Decision No. 1309/QD-BCT.
Simultaneously, the Ministry issued Decision No. 1310/QD-BCT, continuing anti-circumvention measures
designed to prevent avoidance of existing trade remedies. Authorities concluded that removing the
measures could lead to renewed injury to Vietnam's domestic sugar sector. Government findings indicate
that the existing protections have significantly improved domestic production, profitability and agricultural
output while reducing reliance on imported sugar.
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Employment And Labor

New rules establish framework for electronic labour contracts in Vietham

Vietnam's Ministry of Home Affairs has issued Circular No. 08/2026/TT-BNV, providing detailed
guidance for the implementation of Decree No. 337/2025/ND-CP governing electronic labour contracts.
The framework introduces a structured system for the creation, management, amendment and storage of
digital employment agreements while retaining paper contracts as a lawful alternative. A key feature is the
introduction of a mandatory Identification Code assigned to each electronic labour contract from 1 July
2026, enabling consistent tracking throughout the employment relationship.

| usa

Arbitration and Alternative Dispute Resolution

International Chamber of Commerce introduces new arbitration rules to accelerate dispute
resolution

The International Chamber of Commerce has released its 2026 Arbitration Rules, introducing
significant procedural reforms aimed at improving the speed and efficiency of international dispute
resolution. The updated framework places greater emphasis on early case management, requiring
tribunals to hold a Case Management Conference within a prescribed timeframe and encouraging parties
to define issues at the outset of proceedings. The rules also expand access to expedited arbitration
procedures, introduce a new highly accelerated process for suitable disputes, and formally recognise
mechanisms for the early dismissal of unmeritorious claims.

Supreme Court broadens transportation worker exemption under Federal Arbitration Act

The Supreme Court of the United States has delivered a unanimous judgment in Flower Foods, Inc. v.
Brock, significantly expanding the scope of the transportation worker exemption contained in the Federal
Arbitration Act. The Court ruled that delivery drivers operating entirely within a single state may still be
considered engaged in interstate commerce if their work forms an essential part of the continuous
movement of goods across state boundaries. Rejecting a strict requirement that workers must physically
cross state lines, the Court focused on whether an individual plays a direct, active and necessary role in
the broader interstate supply chain.

Financial Services

Congressional Research Service identifies unresolved cryptocurrency policy challenges

The Congressional Research Service has published a report highlighting several unresolved legal and
regulatory issues facing the cryptocurrency sector in the United States. While acknowledging recent
legislative developments such as the Guiding and Establishing National Innovation for United States
Stablecoins Act and the Digital Asset Market Clarity Act, the report notes that the country still lacks a
comprehensive federal framework governing digital assets. Key concerns identified include the division of
authority between the Securities and Exchange Commission and the Commodity Futures Trading
Commission, regulation of decentralised finance platforms, classification of digital assets, and oversight
of spot cryptocurrency markets.

Lawmakers continue debate over future oversight of decentralised finance platforms

The latest analysis from the Congressional Research Service indicates that regulation of decentralised
finance remains one of the most contentious areas in ongoing cryptocurrency policy discussions. Current
legislative proposals largely exclude decentralised protocols, software developers and blockchain
validators from many compliance obligations imposed on centralised platforms. Supporters argue that
imposing extensive regulatory requirements could hinder innovation and encourage businesses to
relocate outside the United States.

International Updates
1-6 June 2026 [/ manupatra




B
§ Al IN USE

STOP READING TWO DOCUMENTS LINE BY LINE

Did you know you can compare two documents in seconds instead of switching
between tabs and trying to “spot the difference”?

We have all done this before:
¢ Open Version 1
e Open Version 2
e Scroll and compare
» Scroll back again
« Still wonder if something was missed

There is a simpler and more efficient way.

Upload both documents to the Compare Documents feature on manuworks.ai and instantly
view the changes highlighted side by side, every insertion, deletion, and wording change.

This feature is especially useful when a client says, “Just a few minor edits.”
Because smart legal work is about drafting well.

It is also about reviewing carefully, without missing a thing.

Tryitnow https.//www.manuworks.ai/dashboard
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